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Misc.(Crl) Case No. 3a6lzOZt

ORDER

Case diary as called for has been received today.

Fix- L2-LL-2O21 for Necessary Order.

11-11-2021

L2-LL-2021

Sessions Judge
Sonitpur, Tezpur.

uL-..-

This is an application u/s 438 Cr.P.C. filed by one accused/petitioner

Pradip Patangia seeking pre-arrest bail in connection with Tezpur Police

Station Case No. 2033/2021 u I s t20(\ I a20 I 406 I 468 I 47 t lPC.

I have heard the learned lawyers appearing for both sides and also

gone through the contents of the case diary.

The contents of the FIR reveals that there is alleged large scale

irregularities and rampant corrupt practices going on in the revenue circle

offices within the Sonitpur District and several middle man and unauthorized

intermediaries are operating in the Circle Offices demanding bribes from

innocent public in order to get services delivered and unduly influence public

servants by exercising personal influence. In the process corrupt offlcials

themselves engaged such undesirable elements to collect for them undue

advantage and such corrupt practices is hampering or eating the beneficial

schemes of Revenue Administration causing severe inconvenience to general

public and some incidents of bribery, fraud, forgery and intimidation have

taken place regularly with active connivance of such suspected touts.

It is to be noted that during the course of investigation the prayer for

pre-arrest bail for accused Pradip Patangia was rejected by learned Addl.

Sessions ludge (FTC), Sonitpur, Tezpur by observing that accused petitioner

Pradip Patangia entered into an agreement with one Sri Bishnu Ranjan Saikia

on 14-10-2014 for sale of a plot of land measuring 2 kathas covered by Dag

No.619 of Periodic Patta No.211 situated at Harigaon, which was in the

name of one Sri Rabin Das, for consideration of Rs.10,80,000/-and he along

with Papu Kalita received Rs.3,00,000/- as an advance and it was agreed
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that the purchaser would pay the balance amount at the time of registration

of the sale deed. Subsequently, Bishnu Ranjan Saikia came to know that the

accused Pradip Patangia and Papu Kalita fraudulently induced him to enter in

to the agreement and thereby cheated him. In that respect Bishnu Ranjan

Saikia lodged an ejahar in Tezpur police station against the

accused/petitioner Pradip Patangia and co-accused Papu Kalita. Besides that,

the accused Pradip Patangia also entered into an agreement with one Sri

Manab Das in the year 20L3-2014 for sale of a plot of land for an amount of

Rs.6,30,000/- and he received the total amount. Even after that the accused

petitioner Pradip Patangia failed to execute the registered sale deed and

later he showed another plot of land to said Sri lt4anab Das. But, some other

person claimed ownership of that plot of land. Therefore, Manab Deka

lodged an ejahar against accused/petitioner Pradip Patangia in that respect

giving rise to Tezpur Police station case No.1450/16. It is seen that another

criminal case is pending against the accused/petitioner Pradip Patangia

lodged by one Sri Phatik Ch Das in respect of a fraudulent agreement for

sale of a plot of land executed by the accused/petitioner Pradip Patangia.

Therefore, from the case diary it is crystal clear that accused has

been found involved in deceiving persons fraudulently and dishonestly

induces the person so deceived to deliver money to him in lieu of selllng the

person's land knowing it fully well that he is not the owner of the land

thereby attracting ingredients of offence u/s 420 IPC. It is the hard reality

that such kinds of offences are going on and many innocent persons become

victim at the hands of each unscrupulous persons.

Therefore, considering the materials that have emerged in the case

diary, this court is of the considered view that the pre-arrest bail application

of accused Pradip Patangia was rightly rejected by learned Addl. Sessions

Judqe (FTC), Sonitpur, Tezpur on 06-10-2021 and this court sees no reason

to disagree from the view taken by the said court. In the result, the prayer

for pre-arrest bail for accused/petitioner Pradip Patangia stands rejected.

Send back the case diary in seal cover.

Accordingly, Misc(Crl.) case disposed of.

Sessions Judge
Sonitpur, Tezpur.


